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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
| NOTIFICATION
- ' Delhi, the 8th October, 1997

a received the assent of the President of India on 23rd September, 1997 and is hereby published for general information.

. S * THE DELHI ENTERTARNMENTS AND BETTING TAX ACT, 1996

. / 16 . . DECHIGAZETTE:EXTRAORDINARY : _ ParrIv

Ne. F. 13 (8)/97-LA :—The following Act of the Legislative Assembly of the National Capital Territory of Delhi  ga

(Delhi Act. No. 8 of 1997) E

(as passed by the Legislative Assembly of the National Capital Territory of Delhi)

it
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of entertainment through cable service each connecnon to a subscriber shall be decmed 10 be an admission for
entertainment;

(b) ‘“appellate authority” means the Appellate Authority appoinléd under section 5 of this Act,

“Tax Officer and includes ‘Additional Entertainment and Betting Tax Offcers
(d) “backer” mcludcs any person with whom a lu:c_:nccd book-maker bets;
{e) “bet"includes ‘wager’;

() “book-maker" means any person who, whether on his own account or as servant or agent of any other person,?
¢arries on, whether accasionally or regularly, the business of réceiving or negatiating bels or ‘who in any manner:
holgs himsclf, out or permits himself to be held out in any manner, as a persen, wha receives or negotiates bcu,

deemed to be a book-maker by reason only of the fact that hie operates, or is employed in aperating, a totallzator'
(g) “'cable service’’.means the mransmission by cables of programme including re-transmission by cables of an ‘;
broadcast television s signals;. =

"

(h) ““cable television network’” means any systeni consisting of a set of closed transmission paths and associa'e\‘f :
signal generation/control and d:smbutmn cquipment, designed to provide cable scrvice for reception by multip
subscribers;

(i) ‘‘entertainment'’ means any exhibition, perfonnani:e, amusement, game, sport or race {including horse race) =
in the case of cinematograph exhibitions, cover exhibition of news-reels, documentaries, cartoons, adveriis
entertainment through cable service;
() *'Government” means the Government of the National Capital Territory of Delhi.

(k) “‘licensed book-maker'” means a book-maker whe holds a licence under section 20;

(I) '‘notification’’ means a notification published in the Official Gazette;

(m) “‘payment for admission” includes— .

(c} 'assessing aulhority” in Tespecl ofan entenalnmentofbctung programme means the Entertainment and Betting

or conducts such ppetations, and includes a ‘turf commission agent’; so, however, that.a person shall not ba'. B

AN - ' B
ACT ; "
3 . PRELIMINARY '
l' 1. Short title , extent and commencement.—(1} This Act may be called the Delhi Entertainments and Betting Tax Act,
_ 1996, o
15 - o ) . | It extends to the whole of lhe-National Capilal Territory of Delhi.
i L i 3 1t shall come into forcc on such dalc as the Govemmenl may, by notification in the Official Gazette. appomt
”‘:,'L___. : 2. Definitions.—1In this Act, un!css the context otherwise 1 require
5"‘"_? '. {a) “admission 10 an entertainment” includes admission to any place in which the entertainment is held and in case”
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any payment made by a person for seats or other accomodation in any form in a place of entertainment;

(ii) any payment for cable service;

(iii) any payment made for the loan or use of any instrument or contrivance which enables a person ta get a normal or
bener view or hearing ar enjoyment of the: entenammcnt, whlch without the aid of such mstmrnent ar contriv-
ance such person would not get; .

(iv) any payment, by whatever name called for any purpdse whatsoever, connected with an entertainment, which a
persan is rcquued to make in any form as a cordition of attending, or continuing to attend the entertainment,
cither in addition-1o the payment, if any, for adrmssmn to the entertainment or without any such payment for
admission;

any payment made by a pcrson who having been admitied to one part of  place of entertainment is subsequently
admitted 1o another part thercof, for admission to which a payment involving tax or more tax is required;

Explanalion.—Any subscription raised, conmbuuon recewed or donafion collected in connection with an entenain-
ment, where admission is partly or entirely by tickets/  invitation spccifying the amount of admission or re-
duced rate of ticket shall be deemed to be payment for admission;

(n} ‘prescribed’ means prcs:rlbed by rules made under this Act;

(o) 'proprictar’ in relation 10 any entertainment includes any person—

(i) connccled with the organisation of the entertainment, of

(ii) charged with the work of admission to the entertainment, or

(iii} responsible for, or for the time being in charge of, the mnnagcmcntthcrcof;

i

(r) ‘raceclub’ includes o body of persons, corporale or incorporate, society, club or other associalion—

(i) formed for the purpose of promating hosse racing or pony racing or for holding race meeting; or

(i) conducting or contralling such meetings;

(q@) ‘'Socicry’ includes a company, institution, club or other association of person by whatever name called;

(r} ‘steward’ in relation to a race club includes any person—

(i) connected with the organisation of the race club; or

(i) responsible for, or for the time being in charge of, the management thereof;

(s) “subscriber” means a person who receives the signals of cable television network at a place indicated by him to
the proprictor of the cable television network-without further transmitting it to any other person;

Explanation.—In case of hotels each room or premises where signals of cable tclévision netwaork arereceived shall be
treated as a subscriber,;

{t) “‘tax” means cntértainment fax, bettmg tax or the rotalizator tax, :Ls the case may be, and includes surcharge, cess,
penalty or any other charge levied under this Act,;

(u) “tickel” means a fickel or a complimentary pass for the purposes of securing admission to an entertainment in
accordance with the provisions of this Act or the rules made thereunder, and a “duplicate ticket”, means a ticket
or set of tickels uscd or intended to be used otherwise than in atcordance with this act or the rules made thers
under;

= B (v) ‘“totalizator” means a totalizator in an enclosure which the stewards controlling a race meeting have set 2part for . N
b _ the purpose, and includes any instrument, machine or contrivance known as the totalizator, or any other instru- ey -
ment, machine or contrivance of a like nature, or any scheme far enabling any number of pérsons to made bets -
with one another on like principles but dees not include a book-maker;

(w) ‘“video cinema" means any place where exhibition of cinematograph film or moving pictures ar series of pietures
in public organised by playing or replaying of pre-recorded cassette: by means of a video cassette player or
recarder cither on the sereen of a televison set or videoscope or otherwise is provided for commercial purposces.

2548 D6/9g_q
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CHAPTER 11
ENTERTA INMENT TAX AND BETTING TAX AUTHORITIES

Entertainment tax and Betting tax autharilics.—

Ll

(1) For camying out the purposes of this Act, the Government shall by notification appoint a persgr o be the co::;—-'“
missioner of Entertainment and Belting Tax. 4-_,,
-\.I' .
(2) To assist the Commissioner in the execution of his functions under. this Act, the government may appoint = 4" 4
many Deputy Entertainment Tax and Betting Tax Commissioners, Entertainment and Betting Tax Off'cer-
Additional Entertainment and betting Tax Officers, Inspeciors, Sub-Inspectors and such other persons with such g

designations as the Government thinks necessary.

{3) The Commissioner shall have jurisdiction over the whole of the National Capital Territory of Dethi and the olhe:'

person(s) appointed under sub-section (2) shall have jurisdiction either over the whole of the National Capll&; -
Tervitory of Delhi or such areas or subjects as the Commissioner may specify. L -

_'-if' () The Commissioner appointed under sub-section (1) and otlier officers appointed under sub-seclion (2) sha :
S excreise such powers as may be conferred, and perform such duties, as may be required, by or under this AcL z' _

B 4, Delegation.—(1) The Governmeni may, by notification, delegate all.or any of ils powers undcr ihis Act, cxc;.pt
v those under sections 3, 6, 7 and 45 to any person or autherity subordinate to it,

(2) The exercisc of any powers delegated under sub-section (1) shall be subject to such restriciions, Jimitations o

_ conditions as may be laid déwn by the Governmént from time to time and shall also be subjeci ta control and:
- revision by Government at any time.

Appellate Authority —1he Government shail as soon as may be after the commencement of this Act, appoint and -
, nolify an authority to be called the “Appellate Authority” to exercise the puwers and discharge the functions _§
{ - conferred on the Appellate Authority by or under this Act
RN

CHAPTER 1II A

ENTERTAINMENT TAX '

6. Tax on payment for admission 16 entertainnient.—

¥
i {I) Subject to the provisions of this Act, there shall be levied and paid ou all payments for admission to any cnler- '_

taiument, other than an enterlainment to which section 7 applies, an entertainment tax at sucl: rate nol cxceeding -3
one hundred per cent of each such payment as the Government may from time to time nolify in this behalf, and 3

the tax shall be collected by the proprictar from the person making the payment for admlssmn and paid 1o the :
i Government in the manner prescnbl.d .

]
i
i
£

1

PR @y Nothing in sub- section (1) shall prcclude the Governmenrt from notilying different rates of enteriainment tax for -
[ different classes of cnlertainment or for different payments for admissicn 1o enterainment.

3 p (3) Where the payment for admission to an entertainment together.with the 1ax is nat a multiple of fifty paise, then -
o E S natwithstanding anything coatainéd-in sub-section (1) or sub-scction (2) or any notification issued thereunder, *
U {he tax shall be increased to such extend and be so computed that the aggregate of such payment for admission to
P entertainment ang the tax is rounded off to the next higher multiple of fifty paise, and such increased tax shall
- alsa-be collected by the proprietor and pa[d to the Government in the manner prescribed.

B {4) Ifin any enterlainment, referred to in syb-section (1), 10 which admission is generally on payment, any person is :
N ) admitted free of charge or on a cont:csswna‘. rate, the same amount of tax shall be payabic as if such person was ©
L adnitted on full payment.

(5) Where thc admission 1o a placeof enteriainment is generally en payment, and if any entertairuncat is held in bieu
of the regular entertainment programme without payment of admission or with payment of admission less than -
[' o what would have been paid in the normal course, the proprietor shall be liable 1o pay tax which would have been .
payable in a normal course at full house capatity or the t2x for the pragramme held in lieu of the tegular enter-

tainment programme whichever is kigher,

(6} Where the paymenl far.admission 1o an eoterainment, referred to in sub-section (1), is made wholly or partly, by
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means of a lump sum paid as subscription, contribution, donation or otherwise, the 1ax shall be paid on the
amount of such lump sum and on the amount of payment for admission, if any, made otherwise.

(7) Where in a hote! or a restaurant, or a club, entertainment is provided by way of cabarets, floor shows, or enter-
tainment is organised on specizl ocassion alongwith any meal or refreshment with a view 1o attract customers,
the same shall be taxed at a rate to be notified under sub section (I)

Tax on Cable and Video Service.—{1) The propnclo;- of a cable television network providing cable service shall
be liable to pay entertainment 1ax at such rates nol exceeding rupees six hundred for every subscriber for every
year, as (he Governmenl may, from time to time, notify in this behalf.

(2) Nothing in sub-section (1) shall preclude the Govemmcnt from not:fymg dilTerent rates nf enterlainment tax for
househeld, or for different categories of hotels.

(3) Where the subscriber is a hotel or a restaurant; the proprielor may, in lieu of payment under sub-section (1), pay
a compounded payment to the Government on such conditions and in such manner as may be prescribed and at
such rate as the Government may, from time to time, notify and different rates of compounded payment may be
notilicd for the different-categarics of hotels.

(4) The proprietor of a video cinema shall be liabl¢ to pay entertainsient tax ata ra.te to be notified by the Govemn-
ment (rom time to {ime in this behalf.

(5) The tax payable under this section shail be paid, collected or realised in such manner as may be prescribed.

Information before holding entertainment.—(1) No entertainment on which tax is leviable shall be held without
prior infermation being given (o the Commissioncr in the manner prcscnbed

(2) No proprictor of a cable te[ewswn network or video cinema shall provlde entertainment unkess he oblains per-
mission from the Commissioner in the manner prescribed. -

(3) Notwithstanding anylhing contained in this Act or any other faw for the time being in force, the Commissioner,
or any other officer authorised by the Government in this behalf, may after giving reasonable opportunity of
hearing 1o the propritlor, prohibit the holding of such entertainment and may also l'ﬂ\c all reasonzble sieps 10
ensure that order of prohibition is complied with, i he 5 satlst'cd that— -

(a) (he proprictor has given any fatse information which is likely to result in the evasion of tax;
(b) the proprietor has failed Lo deposil the sccurity duc;
() the proprictor has committed breach qfany-'ol’thclp‘mvisinr?s' of this Act or the rules made thereunder.

Restriction of admission—Save as otherwise cxbrcssly provided by or under this Act, no person (other than a person
who has some specific duty to perform in connection with the entertainment, or duty imposed upon him by law, ora
person authorised by the Government in this behalf) shall be admitted to any entertainment. except with a ticket in the
prescribed form dcnotm g that the proper tax payable under section 6 has been paid.

Restriction on entry to entertainment.—No person (other than person who has seme specific duty to perform in
conncclion with the entertainment, or duty imposed upon him by law, or a person authorised by the Government in this
behalf) shall enter or obtain admission to an entertainment iwithout being in possession of o proper tickel as required
under section 9. . .

panner of payment—The Government may, on such conditions as may be prescribed, require the proprictor, to pay
the amounl of the 1ax payable under section 6.

(a) bystamping the tickets with an impressed, embossed, engraved or adhesive stamp, issued by the Government for
the purpese, denoting thal the proper erderiainment tax payable undar scetioa 6 has beey paid) oo

(b} in accordance with retums of Lhe payments for admission 1o the entertainment and on account of tax; or

(c) by a consofidated payment of a percentage, to be fixed by the Government, of the gross sum received by the

proprietor on account of payments for admission to the entertainment and on account of the tax; or

(d) inaccordance with results recorded by any mechanical contrivance which authormically registers the number of
"person admitted.
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12. Refund of tax.—(1yWhere the Commissioner is sausf'cd 1hul ths proprietor has deposiled tax in excess of thc
amount actually due, he shall grant a refund in respect of such amount oy allow its adjustment against furure |

payments of 1ax. .
(2) When su cntertainment is not completed for reasons beyond lhe control of the proprietor, and the Commissioner 3

is satisfied that the praprietor has refunded the amounl charged for the tickets, he shall remit the amount of 2x | |
payabie in respect of such tickets and order the show 1o be treated as cancetled.

i3. Deposit and forfeiturc of sccurity.-—(1)  Every proprietor before holding an entertainment on which tax i
leviable shall deposil such security and in such manner as may be prescribed. the Commissioner may deduet zny
arears of tax from (he securily and may vary or forfeit the secority in such manner as may be prescribed. '

(2) Neorderto forfeit the security shall be rmade under sub-scetion (1) unless, after piving the proprietor reasonable :
opportunity of being heard, the Commissioner is satisfied for reasons to be recorded 1hat the proprietor has
evaded 1he {ax or violaled the provisions of this Act or rules made tharcunder.

(3} Any person apgrieved by an order forfeiting the sccumy may, within thirty days from the dute of service of such >
order prefer an appeal 10 the appellate authority in such manner-as may be prescribed and the order of the |
appellate authority shalt de final,

4. Exemption.—(L) The Government tnay, for promotion of aris, culture or sports, by genctal or special order,
exempt any individual entertainment progranme of class of entertzinments from liabilily to pay tax under this
Act.

(2)  the Govemnient may, by genera]. or special order, exempt in public interest any class of audience or spectators

from liability to pay tax under this Act.

Ty

-l

(3)  Without prejudice to the generality of the provisions ot‘sub-sccliun {1) where the Govcmmcm is satisfied that
any entertainment.

() iy wholly of an educational character; or . . B

{b) is provided part| y for cducational or parily for scientific purposes by a socicly not conducted or established - 1§
for-profit; or ) : ' '

e
1

¢ (c} isprovided bya society not conducted for protll and established solely for the purpose of promyting public 3
A licalth or e interests of agricullure, or a manufacturing indusiry, and consists sofely of an exhibition of N

articles which are of material interesl in connection with questions relating to public health or agriculture or
arc the products of the industry for promeling the interest whereof the society exisis, or the materials,
machinery appliances or foodstuff used it the pruducuon of such products;

Rl R R I Y v

it may, subjeet 1o such temms and condilions as it may deem {it to impose, granl exemption lo such
enterlainment from payment of tax under this act:

Provided that ihie Govemment may cancel such cxemption if it is satisfied that the cxemplion was pblained
throug! fraud or misrepresentation, or that the proprictor of such entertalament bas failed 1o comply with 7B

any of lhc terms or corditions imposed or directions issued in this behalf and thercafter the proprietor shall "
be liablc ta pay the tax which would have been payable had nor the entertainment been so exempted. N -

fafcna Lt LELES PRI
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(4) Where the Government is satisfied that the entertainment programme is not conducted for prafit and the entire
gross proceeds from payment for admission as defined in clause (1) of section 2 of an emertainment are ta be .-
devoled to ph:lanlhmplc religious or charitable purposes, without any deductions whatsoever on account ofthe

: - cxpenses of te entertainment, it may, subject to the cules made under this Act, grant exemation (o such enter-

S tainment from payment of tax under this Act on such terms and conditions,as it may deem fit to impose.

O P RT N

b (5) Where any exemption from payment of tax is granted under sub section (4), the proprietor of such entertainment -
a shall furnish 1o the Commissioner such documents and rccords and in such manner as may be prescribed.
(6) If the proprietor of an entertainment exemnpied vnder sub- secuon (4) fails to furnish the dociment3 and records -
T ;‘_l

vi required under sub scction {5}, or fails to comply with any conditions imposed or directions issued ir this behall,

L or if the Government is not satisfied with the correctness of such documents or records, the Govermument inay

;y ! cancel the excemtion so granted and thereupon the proprictor shall be liable to pay the tax whicl' wonld have
P been payable had not the entertainment been so exempted.

ST i e
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(1) The Government may for reasons to be recorded in writing grant export facta exemption from paymeni of
entedainmenl tax in respect of any programme.

B 13, Assessment of tax.—(1) Where the assessing authority is satisfied that the proprietor of an entertainmen(—

{a) has failed to give information or 1ake penmss;on as reqmred under sub-seclion (1) or as the case may be,
under sub-section (2) of section § ; or

(b) has failed io submit true and full returns in the préscribed forms ; or

(c) has printed, 'dijstribulcd, possessed, sold or used duplicate tickels ; or

(d) has I'raudule.nlly cvaded or atlempted to evade, the payment of tax due in any manner whatsocver

(2) The amount of tax assessed by the assessing authority shall, together with any penalty that may be directed to be
paid, be paid by the proprictor within a pennd of illeen days f‘rom the dalc of service of notice of demand issued

by the assessing authority.

(3) Any person aggrieved by an order under sub-secnons (1Yand(2) may, WIt]'lln one month from the date ot’servlce
of such order, prefer an appeal to the Comrmss:oner in such manner as may be prescribed.

(4) An appeal shal] Jie from an appeliate order of the Commissioner passed under sub section {3) 1o the Appe!late
Authority within ane month from the date of service of such order, in such manner as may be prescribed, and the
order of the Appellate Authority shall be Linal. )

Provision against resale of tickets.—(1) Nomithstanding anything contained in section 56 of the [ndian
" Assessment Act, 1882, a ticket for 2admission to-an entenatnment shall not be resold for profit.

(2) Nao person shall sell, rescll or purchase anyticket for adimission to a cinematograph exhibition in respect whereof
tax is payable under section 6, except from the enclosure set apart by the proprletor for the purpose and in such
manner as may be prescribed. .

Inspections.—{1)The Commissioner or any ather officer authorised in this behalf By the Commissioner or by .

the Gavernment, may with such assistance as may be necessary, enter, inspect and search any place of enter-
tainment while the entcrtainment is prucccdmg, and any place ordinarily used as a place of entertajinment or
for keeping records connected therewith, at any reasonable time with a we.w to securing compl:ancc of the
pmwswns of this Ac! or the rules made lhcrcunder

| Explanation—The expressmn “place of entertainment” in case of cable service means the place from whete the cable television
' network is operated, :

(2) Anyofficer referred to in sub-section (1) may require the proprieter, socicty or any person involved in pay-

ment for admission 1o produce for inspection before him or any ether officer not below the rank of sub-

Inspector, all details of accounts and other records relating to the entertainment as such officer may consider

‘3 necessary.
;_ . (3) Any officer referred to in sub-section (1) or sub-secuon (2) may “take i in, h:s possession all such books of

|l accounts and other records relating to the enlenammcm as he may consider necessary and shall give a rcceipt
T giving list of the documents and records taken in possession.

(4) The proprietor of such place of enterrainment shall give every reasonable assistance {o every officer referzed '

' 10 in sub-section (1) and (2).

(5) Cvery officer reflerred to in sub-section (1) and (2) shall be dr:crned to be a public servant within the meaning
of section 21 of the ladian Penal Code.
Suspension oF revocation of authorization certificate for entertalnment—{1} Na proprictor having a
licence under the Cinematograph Act, 1952 (Central Act 37 of 1952) shall charge payment for admission and
collect entertainment 1ax withcut an autherization ta be called ‘admission fee and tax collection authorization
certificate’ from the Commissioner.

: (2) The Commisstoner may, by arder,-revoke or suspend the authorization certificate issued under sub-section
A5 (1) if he is satisfied that the priprictor has—
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admitted any person 10 any place of entertainment without payment of ax ; or
failed to pay the (ax or deposit security due from him within the time prescribed ; ar
fraudulently evaded the payment of any tax due under this Act; or-

obstructed any officer in carrying out inspeclion, scarch or seizure of reconds ; or

failed ta praduce the records required {or mpec!mn by any officer carrying gut an inspection undzr- -
this Act; or

contravencd any other provision af this Act or the rufes made thereunder or any grder or direction issued -3

under any such provision.

No order lo revoke or suspend the ‘adwission fee and 1ax collection authorization certificate® inder sub- ,'.‘ -
section (1) shall be passed without giving the holder of such certificate a reasonable opportunity of being %

heard.

late Authority shall be final.

"Where -any ‘admission fee and tax collection authorization certificate’ granted under sub-scction (1) has 3
revoked or suspended under this scction, the Commissioner shall have the power to prevent such enterain- B

ment and may, for Lhis purpose, take such steps as he may consider necessary in the circumstances of the cese.
CHAPTER IV
TOTALIZATOR AND BETTING TAX

Tax on totalizator and payment thereof—(}) There shall be charged, Jevied and paid to the Government, -3
out of all mencys paid inte any tofalizator by way of stakes or bets, 2 lotalizator tax at the prescribed percent- 3;

age, Not exceeding twenly per ceat, of every sim so paid.
The slcwards shall i issue a ticket for cach stake or bet received inta the toalizaior,
The tax; shall be collected by the stewards and shali be paid to the Governmenl in manner prescribed.

The stewards shall Kcep accounts in the preseribed form of all the moneys paid into the (otalizator and, at such .,

times and in such manner as may be preseribed, Forward to the Coramjssioner, or any cther officer authorized -

by him in this behalf, a retum slating the lotal amount of all the moneys paid into the totalizator.

Licence for book-maker.~MNo person shall act as book-makes unless he obtains a licence from the Commis- -

sioners in lhe form and manner prescribed.

Detiig Tax. ——(l) There shall be churgcd fevied and paid Lo the Government by the backer, a betting tax aL a {
prescribed rate, not exceeding twenty per céat on’ 3” moneys paid or apreed ta be paid to a licensed book- . =

maker by a backer;as.a beton any race-

The betting tax shalt-be collected by the licensed book-maker alongwith the moncy laid by the backer with |
_him and in case of credit bets s such time as may be prescribed,

The licensed book-maker chall Tssuc a card for each bet laid with him, denoting the amount of bet.

Accounts of book-makers and procedure for making over hett:g tax to Government—(1) Alicensed
book-maker shall keep accounts of all sums paid or 2greed to be paid 1o him as bets by backers in such manner
asnay be prescribed, and forward to the Commisstoner, or any other officer authaiised by him in this Uchalf,
a return of all such sums in the form and manner prescribed.

All sums retiined on account of the tax by a licensed book maker shall be depasited inte the Government
accounl at such times and in such manner as may be prescribed .

Any personaggrieved by an order, rcvoklng or suspeuding the ‘admission fee and 12x collegiion avthorization t
certificate’ under sub-section (2) may, within ane month from the date of communication of such arder, ]
prefer an appeal to the Appeilate Authority in such manner as may be prescribed and the order of the Appel-

At
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Restrictions on betting.—(1) No person; shall bet on the result of any race held or conducted byaraceclud .
except with a licensed hook-malcer and in an enclosure 3PPTOVEd by the' Commissioner and set apart for this °

purpase by that club,

-
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(2)

@)

()

(2)

(n
=
{b)
(2

2)

No person other than a licensed book-maker shall offer or receive bets on the result of any race held or
conducied by a race ciub and no such bet shall be offered ot received except in the enclosure referred to in
sub-section (1). :

Revocation etc., of book-maker's licence,— (1) Without prejudice to any I*her pravisions of this Act, the
Commissioner may, by order, revoke, or suspend the licenct granted under section 20, f'the licensee is guilty
of contravention of the provisions af this Act of the rules made thercunder.

No order to revoke or suspend a licence shall be made under sub-section (1) without giving to the licensee a
reasonable opportunity of being heard:

Provided that where the Commissionee is of the opinion that the object of the action proposed to be taken

would be defeated by the delay, he may, while or aller communicating to the licensee the grounds en which
the action is proposed, pass an interim order suspcndmg the licence in the meantime.

Any person ﬂgg“cwd by an order rcvokmg or suapcndmg any licence under this section may, within one
monil from the date of service of such order, prefer an appeal to the Appellate Authority in such manner as
may be prescribed and the order of the A?pe]latc Authority shall be final.

Refund to totalizatar and betting 1aX.—Where any raca, bets wherefor have Beenaffered or accepted either at
the totatizator or by a licensed bookmaker, is cancelled by the stewards, and the Commissioner js salisfied
that the amount of such bets and the tax thereon has been retumed to the backers, he may remit the amount of
the tax, and order the race to be freated as cancelled,
dnspection.—The officers cmpowered or authorised under section’ [7 shall have the power to make inspec-
tions 1o ensure compliance of the provisions of this Act and the rules made thereunder in respect of races,
bookmaking, betting and the totalizator ard all the provisions of the said scctwn shall, mulatis mutandis apply

to such inspection,
- CHAPTER V
PENALTIES AND PROCEDURE

Penalty for admlsmon and entry without tickets—(I) i any person liable to pay any.tax under section 6 is
admilted to a place of entertainment in contravention of the provisions of section 9, the proprieter of the
enteriainment (o which such person is soadmitted shall be punishable with a fine, not exceeding two thousand

rupees.

Any person who enters or obtains admistion 1o an enieriainment in contravention of the provisions of section
10 shall be punishable with fine not exceéding twice the amount of tax due from him ir addition o the amount

of tax due,

Penalty for unautharised sale and purchase of tickets—

Any person who sells any ticket in contravention of the provisions of—

sub-section (1) of section 16 shall be punishable with a fine not exceeding two thousand rpees.
sub-section {2) of the said section shall be puﬁishable with a fine not cx'tecding one thousand rupees.

Any person, who purchases any ticket i contravention of the provisions of section 16, shall be punishable
with a fine not excceding two times of valuc of the admission ficket.

Penalty for using duplicate tickets. —E.veryproprletor using or pm-:cssmg a duplicate ticke! shail bo pumsh-
able with a fine not exceeding ten thovsand rupeces.

Penally for unauthaorised betting.—(1) Any person who bets in contravention of the provisions of sub-section
(1) of section 23 shall be punishable with a fine not exceeding ten thousand rupees.

Any person who Q{:ﬁ:m or receives bets in contravention of the provisians of sub-section (2} of section 23
shall be punishable with a fine not exceeding ten thousand rupees.

Penalty for obstructing inspecting officers —[fany persen prevents the enory ofany officer duly authorised in
this hehalf or otherwise obstructs suph ofTicer in the discharge of his duties imposed by or under this Act or
the rules made thereunder, such person shall be punishable with 2 fine not exceeding five thausand fupees.

[2380: e
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¥ Penalty for caterlainment which Is prohibited or when authorisalion cedificate thereel is revoked or 5Lt-.--.'

pended —Whaever holds any entertainment while it is prohibited under sub-section (3) af section 8 or whit=
the 'admission fec and tax colleclion authoriszation certificate’ for such entertainment remains suspended ur', '
revoked under sub-section (2) of section {8, shall be punishabic with fine no exceeding five thousand rupee: 28

33. Penalty for other offence.—Any person who contravenes any other provisions of this Act or the rules mad..
thereunder or fails to comply with any order or direction issued in accordance with the provisions of this A::.f
or the rulcs made thereunder, shall be pumshable with a fine nal exceeding two thousand rupees. .

Enhanced penalty aficr previous conviction.~—Whoever having been convicter of an offence punishable’

; 34.

i under sub-scetion (1) of section 27, or clause (a) ol sub-section {1) of szclion 28, or scation 29, or seclion EER.

: is again found goilly of an effence punishable under the same provision, shall be subject for every bu;h-

; subsequent offence, to a fine which may extend to two limes of the amount of fine provided in sugh prov:swn.
35. Offences by companies~—(1) if the person, committing an offence under this Act is a company, the company,’

as well as every person in charge of, and. responsible to, the company,-for the conduc! of ils business at the )
time of the cammissian of the offence; shall be deemed 10 be guilty of the ofTence and shall be liable 10 b»
s procceded agamsl and punished accordingly. i -

Provided that nothing centained in this sub-secticn shall rcnder any such person liable to punishment lfh" "
.proves that {he offence was-committed without his knowledge or that lic exercised all due diligence to preven.. -_"

"the commission of the offence.

7y u:’-;.;

(2) Nouwithstanding anything contained in sub-csction (1), where any offence under (his Act has been commitied:
by a company, and itis proved that the offence has been committed with the consent or connivance of, o thas’ )
the sommission of offence is attriburable 1o any negligence an the part of any manazing agent, sceretary. B
: (reasurer, director, manager or any other ofticer of tlic company, such managing ageny, secrelary, lreasurs
- director, manager or other officer of the company shall also be deemed 10 be guilty of that effence and shall
be liable Lo be proceeded against and punished accordingly. i

Explanation,—For the purpose of this section—
(a) “company” ineans any body corporate and includes a firm or other association of individuals, and

7
i

e T

(b} “director” in relation 10 2 ficm, mcans a partner in the firm.

36. Bar ofjuri‘diction of Civil Courts.—No civil count shall have jurisdiclion 10 decide, or 10 deal with ariyl:
' question, which is by or under this Act required 1o be decided or dealt with, by the Uovcmmcnl er Ih
Commissioner, or any other officer authorised by the Govermment.

_ 17, Compounding of offence.—(1) Any offence pumshablc under this A¢t may be compounded by Ihe Commi
' siancr, either before ar after the institution of the prasccution on relation of such amount ofcumposmon Tees,
' *as he thinks I, but not exceeding the maximum amount of fine fixed for the offence.

) The procccdmgs msumtcd in the court shall abate if the offence has been compounded under sub-scction [I}ﬁ -

38. Cognizance: of offence -—-{l) Ng courtshall 1ake cognizance of any offcnce punishable under this Act or ru]c:;‘“l
mzde thereunder ¢xeept on complamt by, or with the previous sanction in writing of, the Commissioner.

i (2) NoCourtinferiortothatofa Metropolitan Magistrate shall try any offence punishable under (his Acl or rules}
made thercunder. :
CHATER V1

: MISCELLANEOUS

39. Recovery of tax.—(}) Any sum duc on account of tax under any provision of this Act shall, witlliout prcjudwc,-
1o any other mode of recovery avaﬂable 1o the govemment under any other law for the fime being in force, b;i &
recoverable as arrears of land revenue

(2) If the tax due has not been dePDSIfEd within the specified time, a recovery centificate to the Collector forsf >
recovery of the same shali be issued in such manner as may be prescribed. a f X

— e Rty

40. Interest.~—IT any proprietor fails to pay 1ax duc as required under the provisions of this Act, ur the m;@mw__ 3
thereunder, he shall, in addition to tax (including any penalty) due, be liable to pay simple interest on v.h: '
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amount so due at one and a half per cent per month from the date immediately following the last date for
payment of tax for a perind of one moath, and at two per cenl per month thereafier so long as he continues to
make defanit in such payment. ' :

Bar on certain proceedings.—Na action shall Lie against the, Govemnment or any of its officers or servant for
any act dane or purponing to be done in good faith under this Aci‘qr the mles made thersunder,

Revision.—The Commissioner may 526 moie or on the application of a parcy 1o a reference ¢ali for and
examine the record of any procecding under this Act pmdmg befere, or dispased of by, any officer subordi-
nate to him, and, if he is of opinion that ihie proceedings taken or order made should he modified, annulled,

reversed or revised, he may pass such order thereon as he may decm fit.
Provided that the Commissioner shait not under ihi_s section pass an order modifying, annulling reversing or
revising any proceeding or order of a subordinate officer and aflecting the proprieter without giving such
proprietor an vpportunity of being heard. -~ '

LY
Rectification or review.——(1) The Commissioner, or any person appointed vnder sub-section (2) of seclion 3

may, at any time within one year from the date of any order passed by the Camnmissioner or by that person, as -

the case may, be, on his own motion rectify 2ny mistake apparent from the record, and shall within a like
period. rectify any such mistake which has beeri brought ta his natice by any person affected by such crder:

Provided that no such rectification shall be made, if it has the effect of enhancing the tax or reduciag the

amoun) of refund, unless the Commissioner or the person appointed under sub-section (2) of section 3 to
assist him, as the case may be, has given notice in writing to the person likely to be affected by the order, of
his intention to do so and has allowed such person a reascnable opportunity ul’l';cing, heard,

Save as provided and subject to such nules s may be preseribed, any assessment made or order passed undet

this Act ar the rules made thereunder by any person appointed under sectien 3 or by the Appellaic Authority
may be reviewed by such persan or Appellate Authority, asthe case may be, suo moto or wpon an application

made in that behall .
Provided that iCany order passed is likely 1o affect any pETSON advcrsely, such pcrson shall be given ateason-

able opportunity oi'hcmg feard.
Repeal and Savings. -{l) The United Prownces Entertainments and Beting Tax Ar.L. 1937 as 2xtended to
the National Capital Terrilory of Delhi is hereby repealed. !

lepeal of the Act referted to in sub-seciion (1) shall not aﬂ‘ect any |lablhl}' uf any ax incurred before the date
of such repeal, and procecdings pend:ng on lhe said date before any competeni aulhonty or court and al)

proceedings institoted afler the commencement ofthis Act and relaung o any such hablht}' s aforesaid shall

be continued and disposed of, or instituted or disposed of, as the case may be, as f this Act has not been
passed: .
Provided that all rules mace, noloﬁccmons pubhshed powers cenferred and other th:ngs dene or purponei

" to have been done under the said Act and in force cn the commencement of this Act shatl, 5o far as they are nat

incousistent with the provisions of l.his Act, be deemed to have been made, poblished, conferrr:d or doue
uudcr this Act.

Pawers ta make ruhes.—{!} The Government may make rules for carrying out the purposes ofthis Act.
In particular and without prejudice 1o the generality of the foregoing power, such rules may provide, for—
collection of lax and payment thereof in the Government accouat by the proprietor; '

prescription of conditions and menner of payment of compaunded wax iw the Gavernnieat in refalionds » holel
or restaurant providing video cable service and the mauner of colfection or realisation of such tax;

procedure for giving prier information 10 the Commiﬁion& far holding entertainment on which tax is levi-
able and for obtaining penmission for holding entertainment by the proprietor of a cable television netwodk or

video cinema hall; o .

prescription of condition regarding manner of payment of 1ax under secticn 6;
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47,

pracedurc Tor fumnishing security for holding an enterainment; the manner and conditions under which the ‘-..,. .
security can be forefeited or the manner in which appeal can be filed apainst the order of forfeiture of the /e
sECUTitY. S
making of rules subject 1o which cxemption under sub-section (4) of section 14 may be pranted and proscrib- -
ing the manner of furnishing documeats and record of such exempted entertainments to the Cummissioner:

prescription of form far submiission of return under clause (b) of sub-section (1) of scerion 15 aud the manner
in which appeals may be filed against orders passed under sub-sections (1), (2) and (3} of said section;

prescribing manner under sub-section (2) of section 16 to sell, re-sell or purchase ticket for adimission to a
cinematograph exhibition; .

s nics, IR B i A5 (gl

making rules for inspecling and searching places of cutertainiment, etc. under seclion 17;

prescribing the- manner of prefering appeal under sub-section (4) of section 18;

prescription of percentage of totalizator tax payable 10 the Government, the manner of collection such tax,
forms for kecping accounls by slewards, intervals al which, and the manner in which accounts o be for- -

warded to the Commissianzr under sccifon 19;

prescription of form and the manner for obtaining book-makers licence;

prescription of rale of betting tax payable to Government and intervals of collection of such tax in case of
credit bets;

prescribing the manner of keeping accounts by Jicenced book-makers, form and manner in which rcturn 1o be
filed and procedurc ard intervals for inaking over betting tax to Government; '

LRSS b P oot S e i

prescribing the manner of preferring appeal undcr sub-section (3) of section 24 against an order of revocation
or suspension of bogk- maker's licence; . -

preécriplion of manner in which recovery certificate to Collector to be issued under sub-section (2) of section
3%

making rules {or reviewing assessinenl made or orders passed under this Act or the rules made thereunder as -
referred to in sub-section (2) of section 43;

any other matter which is required to be, or may be, prescribed.”

Every rule made under this Act shall be laid, a5 soon as may be after it is made, before the House of the
Legislative Assembly of the National Capital Territory of Delhi while it is in session for a total period of thirty
days which may be compnstd in ene session ur in two of more successive sessians, and if, befare the expiry

of the session lmmed|atcly following the session or the scccessive sessions aforesaod, (he House agrees in |
making any modication in the rule or the House agrees that the rule should not be made, the rule shall there-
after have effect only in such modilied form or be of no effect, a3 the case may be,; so, howerver, that any -
such modification or'anculment shallbe without prejudice to the validity of anything previously done under
that rule.

RIEL
RHA

Pawers of Commissioner to issue directions. The Commissioner shall have the power 10 issue from time to -2 .
dime Jirectipns, not inconsislent with the provisions af this or rule mece thercunder, to proprietors of entzr- 2
tainments, licenced book makers and stewards of a race club for carrying out the purposes of this Act, 3

o)

Removal of difficulties.—{ !} {{ any difTiculty arises in giving effect 1o the provisians of this Act, the Govern- -
ment may, by gencml or special order published in the official Gazette, make such provisions not inconsistent 47§
with the provisions of this Act as appear 10 it be necessary or expcdlent for the removal of the difficulty;  * RS %

Provided that no such order shail made afier the expiration of one year from the commencement of this Ac
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Every order made under sub-section (1} shafl be 12id, as soon as may be zfter it is made, before the House of
the Lepislalive Assembly of the National Capital Temitory of Dethi while it is session for a tetal period of
thirty days which may be comprised in one session or in two or more successive sessions, and if, before 1he
expiry of the session immediately foitowing the session or the sbecassive sessions aforesaid, the House agseas
in making any modification in the order or the House that the erder should not be made, the order shall there
after have effect only in such modified form or be.of o effect, as the case may be; so, however, that any such
modification or annulment shall be withaut prejudice to the validity of anything previously done under thot
arder. : -

R.T.L.D’SQUZA, under Secy (L.A.)

"

Printer by the Manager, Govt, of india Press, Ring Road, Mayupun. Now Delhi-110064
and Published by the Controller of Publicatiens, Delhi-110054 — 1997
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DEPARTMENT OF LAW, JUSTICE AND
LEGISLATIVE AFFAIRS

NOTIFICATION
Delhi, the 121h January, 2010

Ne. F. F4(15/1L.A-2009/LJ/ T/ LCLAW/15.~—~The
following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the
Lt Govemor of Dethi 5th January, 2010 and is hereby
published for general information :--

“The Delhi Entenainments and Betting Tax (Amendment)
Act, 2009

(DELHI ACT 2 OF 2010)
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(as passcd by the Legislative Assembly of the Nalional
Cupital Territory of Delhi on 16th December, 2009}

(5th January, 2010)

An Act to further amend the Delhi Entertainments
and Belting Tax Act, 1996

Be it enacted by the Legislalive Assembly of the

National Capital Territory of Delhi in the Sixticth Year of
the Republic of India as follows -—

1. Shart title, extent and commencement—( 1) This
Act may be called the Dethi Entertainments and Betting
Tax (Amendment) Act, 2009.

{2) It extends to the whole of the National Capital
Territory of Delhi.

(3) Ut shall come into force on such date as the
Government may, by notification in the Official Gazetie,
appoint.

2. Amendment of Section 2.—In the Delhi
Entertainments and Betting Tax Act, 1996 (Dethi ActNo. 8
of 1997) (hereinafter referred to as “the principal Act”™), in
Section 2——

(a) for clause (a), the following clavses shall be
substituted, namely :—

“(a) ‘addressable system’ means an electronic device
or more than onc clectronic devices pul in an
integrated system through which television signals
and value added services can be sent in encrypted
or unencrypted form, which can be decoded by the
device or devices at the premises of the subsriber
within limits of lhe authorization made, on the choice
and request of such subscriber, by the service
provider to e subscriber;

(aa) ‘admission (o an enterfainment’ includes
admission o any place in which the enterfainment is
held and in casc of entertainment through cable
service and dirccl-to-home (DTH) service with or
without cable connection, each connection to a
subscriber shall be deemed to be an admission for
entertainment;™; '

(b) for clause (c), the following clause shall be
substituted, namely:—

“(c) ‘assessing authority’ means the Entermainment
and Betting Tax Officer and includes Additional
Entertainment and Betting Tax OfTicer and Assistant
Entertainment and Betting Tax Officer;™;

(¢} after clause (f}, the following clauses shall be
inserted, namely :—

“(fa) “broadcaster’ means any person including an
individual, group of persons, public or body
corporate, firm or any organizaticn or body, wha or
which is providing programming scrvices and
inctudes his or her authorized disiribution agencies:™,

“(M) ‘cable operator’ means any person wha

provides cable service through a cable television
network or otherwise controls or is responsible for
the management and operation of a cable iclevision
network:™;

(d) after clause (h), the lollowing cluuse shall be
inserted, namely -—

“(ha) ‘direct-to-home (DTH) service’ means
distribution of multi-channcl television and radio
programmes and similar content by using a satellite
system, by providing signals directly to subscriber’s
premises without passing through an intermediary
or otherwise:™;

(e) in clause (i_), after the wards ‘through cable
service' occurring at the end, the words brackets and signs
“and direct 1o home {DTH) service,” shall be inserted;

(h afler clause (k), the following clause shall be
inserted, namely :— ’

“(ka) ‘mulri-system operator (MSQ)' means any
persan including an individual, group of persons,
public or body corporate, firm or any olher
grganization or body, who or which is engaged in
the business ol receiving television signals and value
added services [rom a broadcaster or his authorized
agencies and distributing the same or transmilting
his own progarmming service including production
and transmission of progarmmes and packages,
directly to the multiple subscribers or through one
or more cable operators and includes its authorized
distribution agencies by whatever name called;™;

{e) in clause {m) alter sub-clause (v), the following
sub-clause shall be inserted , namely ' —

“(\}i) any paymeni made by a person by way of
contribution, subscription, installation or cenncction
charges or any other charges collecled in any mannee
whatsoever for entertainment through direct-to-hame
(DTH) broadcasting service for distribution of
television signals and value added services with the
aid of any type of addressable system, which
connects a television set, computer syslem at a
residential or non-residential place of subscriber's
premises, dircctly to the satellite ar otherwise;”,

(h) in clavse o) , aller sub-clause (iii), the following
sub-clause shall be inserted, namely :— ‘

"{iv) having licence to provide direct-to-home (DTH)
service, by [he Central Government under Scction 4
of the Indian Telegraph Act, 1885 (13 of 1885), and
e Indian Wircless Telegraph Act, 1933 (17.0f 1933)
and also include service provider of cablelelevision
signals and value added services, registered or
licensed under the Cable Television Network
(Regulation) Act, 1995 (7 of 1995)3™;

(i) after clause (p} , the following clauses shall be
inseried, namely : —

rad LA e,
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“{pa) ‘set top box’ means an apparatus, connected
1o 2 lclevision set or compuler system at  resideatial
or non-residential place which receives decrypted
television signals and cadio services to the televisian
set or computer set, which enables the viewers to
tne into multi-channel tclevision or radio content;

“(pb) *service provider® includes any person licensed
or registered under the Indian Telegraph Act, 1885
(13 of 1885), the Cable Television Networks
(Regulation ) Act, 1995 (7 of 1995), the Indian
Wireless Telegraphy Act, 1933 (17 of 1933), and any
other Act for providing, television and radio signals
and is providing entertainment;”;

(§) for clause (s), the following clause shall be
substituted, namely

“(s) 'subsecriber” means a person who receives the
signals of television network and value added
services from multi-system operator or from cable
operator or from direct-to-home (DTH) broadcasting
service at a place indicated by him fo the service
provider, without further transmitting it to any other
person:

Explanation I-- In case of hotwels, cach room or premises
' where signals of cable television
network arc reccived shall be treated as

i subscriber;

Explanation I1—In case of direct-to-home (DTH), every
iclevision set or computer set receiving
the signals shall be treated as a
subscriber.” ’

3. Amendment of Seetion 3.—-Inthe principal Act,

in Section 3, in sub-section (2), alier the words “Additional

Entertainment and Belling Tax Officers” and before the
word “lnspectors ™ the words “Assistant Entertainment

and Benting Tax Officers,” shall be inserted.

4. Amendment of Section 7.-—In the principal Act,
in Section 7-—

{a) [or the shoulder heading, the following shoulder
heading shall be substiruted, namely .—

“Yax on cable, video service and direct-lo-home
(DTH)service.—"

(b) for sub-section (1), the following sub-section shall
be substituted, namely -—

{1} Subject to the provisions el this Act, there shall
be levied and paid an entertainment tax on all
payments for admission 10 an entertainment through
a dircet-to-home (OTH) or through a cable television
network with addressable system or otherwise, other
than entertainment to which Seclion 6 applics, at
such rares not exceeding rupees six hundred for every
subscriber for every year as the Government may,
from time to time, rotify in this behalf | which shall be
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collected by the proprietor and paid to the
Govermment in the manner prescribed.”.

5. Amendment of Section 8. —In the principal Act,
in Section 8 in sub-section {2} after the words “video
cinema” and before the word “shail™ the words and figure
“or Direcl-ta-Home {2111} shall be insencd.

6. Insertion of new Section 15A.-—(n the principal
Act afler Section | 3, the following Section shaill be insened,
nametly —

“15A, Power to summon witnesses and production of
documents.—
(1) The assessing, appelate or revising authority
shall, for securing the atlendance ar for preduclion of any
document for the purpose of this Act, bave all the powers
comferred on a Civil Court under the provisions of the Code
of Civil Procedure, 1938 (5 of 1908) for the purpose of —
" [a) Summoning and enforcing the attendance of any
person and examiaing him on oath or affirmatian;
and

(b) compelling the production of any document
connected with the assessment proceedings.

2. The authority referred to in sub-scction (1) shall
have powers to call} for such information, particulsrs and
records as he may require, from any person, including the
broadcaster, cable operator, propriclor of direct-1o-home,
mulli-sysiem operatar or the subscriber, for any pumpose
under this Act.”

7. Subsiitutior of new Section for Scclion 28.—In
the principal Act, for Section 28, the following Section
shalt be substituted, namely:—

€20, Licence lor baok-malker—>No person shall agt

as a book-maker unless he obtains a licence from the

Commissioner in the forn and mamner prescribed afler

making payment of licence fee as norifted by the

Govemment from time te time."”

8. Subslitution ol new Section for Section 39.—In
the principal Act, for Section 39, the [ollowing Section shall
be substituted, namely :—

39. Recovery of Tax.—{1} The amount of any tax,
interest, penalty or other amount duc under any
provision of this Act shall, without prejudice to any
other mode of recovery available to the Gavernment
under any other law for the time being in force, be
recaverable as arrears of land revenue.

9} Ifthe tax, interest, penalty or other amount due

has not been deposited within the specified time, a

recovery cestificate to the Collector for recovery of

the same shall be issued in such manner s may be
prescribed.

(3) For the purposes of recovery of any amount

recoverable as arrears of land revenue undec this

Act, the provisions of the Delhi Land Reforms Act,

1954 (Delhki Act 8 ol 1954}, as o the recovery of

r
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arrears of land revenue shall, notwithstanding
anything conlained in that Act or in any ather
enactment, be deemed to be in force throughout Delhi
and the provisicns of the Revepue Recovery Act,
1890 {1 of 1890) shall have effect accordingly.

{4} For Ihe purposes of recovery of any amount

recoverable as arrear of land revenue under this -

Act——

(a) the Deputy Entertainment Tax and Betting Tax
Commissioner shall have and exercise all the
powers and petform all the duties of the Deputy
Commissioner undcer the Delhi Land Reforms
Act, 1954 (Delhi Act 3 of 1954);

" {b) the Entertainment Tax Oflicer and Additional
Entertainment Tax Officer shall have and exercisc
all the powers and perform all the duties of the
Revenue Assistant under the Delhi Land
Reforms Act, 1954 (Delhi Act 8 of 1954);

{c) the Assistant Entertainment Tax Officer shall
have and exercise all the powers and perform all
the duties of Tehsildar under the Delhi Land
Reforms Act, 1954 (Debhi Act 8 of 1954)."

9. Insertion of new Seclion 3%A.—In the principal
Act, after Section 39, the following Section shall be inserted,
namely i— '

“394A. Special Mode of Recovery.—{(1) Nonwith-
standing anything contained in any law or contracl
to the contrary, the Comnissioner may, at any time
or from lime to time, by notice in writing, a copy of
which shall be forwarded to the person at his last
known address, reguire,-—

{(a} any person from whom any amount of money
is due, or may become due, to the person (in
this Section called “the tax payer”) liable (o
pay lax, interest, penalty or any amount due
under this Act, or

any person who holds or may subsequently
hold money for oron account of the 1axpayer,
to pay to the Commissioner, either forthwith
upon the money becoming due or being held
so much of the money as is sufficient to pay
(he amount due by the taxpayer in respect of
the arrears of tax, interest, penalty or any other
amoun? under this Act, or the whoie ol the
meney wien il is cqual to or iess than that
amount,

it

St

(2) The Commissioner ray amend or revoke any
such notice or extend the time for making any payment in
pursuance ol the notice,

(3) Any person making any payment in compliance

with a notice under this Section shall be deemed to have
made the payment under the authority of the taxpayer, and
the receipt thereof by the Commissioncr shall constitutea
good and suflficient discharge of the {iability of such
persons to the extent of the amount specified in the receipt.

{#) Any person discharging any liability 10 the
taxpayer afler receipt of the notice referred 16 in this Section,
shall be personatly liable to the Commissioner Lo the extent
of the lability discharged or to the extert of the liability of
the dealer for unpaid tax, penalty and interest.

(5) Where a person to wlom a notice under this
section is seni, proves 1o the satisfaction of the
Commissioner that the sum demanded or any part thereof
is not duc to the taxpayer or that he does not hold any
money for or on account of the taxpayer, then, nothing
conlained in this section shall be deemed 1o require such
person to pay any such sum or parl {hereaf, as the case
may be, to the Commissioner,

{6) Any amoun of money which th: :Fareeaid person
is required to pay to the Comrnissioner, or ., hheis
personaily liable to the Commissioner under 1his section
shall, if it remains unpaid, be recoverable as if arrears of
land revenue from the aforesaid person.

(7) The Commissioner may apply 1o the caurt in
whose custody there is money belonging to the taxpayer
for payment to him ol the entire amount ol such money or
i'it is more than the tax, interesi and penalty, if any, due, an
amount sufficienl to discharge such 1ax, interest and (he
penalty.”

18. Amendment of Section 45— In the principal
Act, tn Section 45 in sub-section (2),—

{a) for clause (c), the following clause shall be
substiluted, namely :—

“(c) procedure for giving prior information te the
Commissioner for holding entertaininent on which
tax is leviable and for obtaining permission for
holding enfertainment by the proprictor of cable
television network or dircet-to-home (DTH) or video
cinema hail;™;

(b} afler clause {d), the following clause shall be
inserted, namely .-—

‘'(da) prescribing the manncr of payment of
entertainment (ax 1o the Gevernrent in respect of
enteriaipments described in Seclion 7,7,

(c)for clause (1), the following clause shall be
substituted, namcly —

““(I) prescription of the form, manner and licence e
for obtaining book-makers licence;™:

(d) after clause (q), the following clause shall be
mmserted, namely 1 —
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“{qu) prescribing the conditions for conducting
special audit under section 43A;™.

11. Insertion of new Section 45A.—In the principal
Acl, aller section4 3, the fotlowing section shall be inserted,
namely :—

‘454, Pawer of the Commissioner to issue direction
for spectal andit.—(1) If, at any stage of praceedings
under this Act, the Commissioner, having regard the
nature of the entertainment event and complexity of
the transactions made hy the proprietor of the
entertainment event and (he interest of the revenue,
is of the opinion Lhat it is necessary to do so, he may
direct the proprietor by a nolice in writing Lo pet his
records including books of accounts, examined and
audited by an Accountant or a panel of Accountants
or any other prolessional or panel of professionals
nominated by the Commissianer in this behalfand to
furnish a report of such cxamination and audit in the
format that he may specify, duly signed and verified
by such Accounlant or panel of Accountants or

professional or pancl of professionals and senting
forth such particulars as may be prescribed.

(2} Every rcport under sub-section (!) shall be
furnished by the propricter of the chtertatnment event to
the Commissioner within such period as may be specified
by the Commissicner : .

Provided that the Commissioner may, on an
application made in this behalf by the proprietor and for
any pood and suffictent reason, extend the said period by
such further period as he thinks fit,

(3) The expenses of, and incidental 1o the examination
and audit of records under sub-scction (1) {including the
remuberation of the accountant or a panel of accountants
or professional or pancl of professionals) shali be paid by
the propriclor as delermined by the Commissioner and that
determination shall be final and default in such payment
shall be recoverable from the proprietor as tax and in the
manncer provided for the recovery ol arrears of tax under
this Act.™

SAVITA RAD, Ji. Secy.
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NOTIFICATION

::S F L‘T{QJJ’[LJ‘:%-ZWZF Cens L Eﬂ“’ fM®  -The following Act passed by the Legislative
embly of the National Capftal Territory of Delhi received the assent of the Lt

GQUEFHDF {}f D'thl on 2 1 3t SeptembEr 201‘ 2 2 :
; : ; and is hereb
information-- L reby published for general

“THE DELHI ENTERTAINMENT AND BETTING TAX (AMENDMENT) ACT, 2012
¥ (DELHI ACT 12 OF 201 2}

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 0™
September, 2012)

(21 September, 201 2)
An Act to further amend the Dailhi Entertainment and Betting Tax Act, 1996
Be.lt enacted by the Leglslative Assembly of National Capital Territory of
Delhl in the Sixty-third Year of the Republlc of India as follows:- -

1.  Short title and commencement. -'(1) This Act may be called The
Delhl Entertainment 3nd Betting Tax (Amendment) Act, 2012.

(2) It Eh:iﬂl be dua'm_a:t to have come Into force on the 1% day of
April, 1998, the date from which the Delhi Entertainmert and Batting
Tax Act, 1996 came into force.

2. Amendmet of section 2.- 1a the Delhi Entertainment and Betting
Tax Act, 1896, in section 2, in clause {m) for the explanation, the,,
foilowing explanations shall be substituted, namely:- i

“Explanation 1: Any subscription ralsed, contribution recefyeg or
donation collecred In connection with an entertainmant, whﬁm
-admission is partly or entirely by tickets/invitation spedf}f!ng.f:f_?ﬁ'.”-*-__
amount of admission or reguced rate of ticket shail be deemed to -
be payment for acmission;

LESPETE A

Expianation 2: sny sponsorship amount pald or value of goods
supplied or services rendered or benefits provided to the organizer
of =n entertalrment programme In liev of advertisement of
sponsor’s product/brand name or otherwise shall be deemed to be

-

payment for admission. *,
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